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S. V. Mehanined Kasim 
8(0 Syed Koyi, $hdikiiveedu 
Andreit Island, P.O. 4ndrott 
Uxien Territory of Lacshadweep 	 Applicant 

By Advocate Mr. F.V. 4ohanan 

vs. 

The AdfliiniStrêtor 
tJnionTeritory of Lakshadweep 
Kavaratti Island 	 Respondents 

By M. M.V.S. Nampoothiri 

ORDER 

i1• DHAR4DAN 

The applicant is aggrieved by the deniil of 

appointment as Primary School Teacher,in the L & D 

Administration based on the selection and inckuS.i.n 

in Annexure A-i list prepared in the year 1997. 

Admittedly, 10 persons we appointed out of 

the list. Respondents have cancelled the selection in 

vie.of the irregularity in conducting the selection and 

fresh selection was held in which the applicant also  

appeared for examination and interview. The applicant 

was not successful but 61 persois were Selected. The 

grievance of the applicant is that the cancellation of 

Annexure-1 list is against the provisions of Annexure-2 

proceedings of the Qovernment. 

It was brought to oir notice th the applicant 

sappeintedaS Prflnary School Teacher on the basis of his 

pass in the later examination. The applicant hs not 

challenged the cancellation order even though 	has bee- 

nentioned in the reply that the list ha; been cancelled, 

 Since the applicant has not challend the 

order of cancellation of the list, there is no merit in the 
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app1iction. It is only to be dismissed. 

5 ... 	The applicition is diSmiSsed.iThere shell not 

be any order as to costs. 
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